Annexure

January 1, 2024

(Amount in INR)

et o Clam recieved Detatsof Clam Adrmited
Armountof any mutual Amount of
e T oo mey e || Amomtotamnet | U | any
Date of Receipt. PG ‘Amount of Claim Nature of i ir off verification
(DD/MM/YYYY) Admitted Clair security interest by Guarantee party? coc
PR Trrenns FREYETn 175430871 | Operatonal - No ves - - - -
2 et iried 26 0ec23 519339 115332501 | Overations! No No a9 - - a0 - Notes
5 Isesucuss-oc \rsena 58,1558 58.715.986 | Overations! - No ves - - - -
4 [Ctocentures Pvte tmied 130eczs S36751516 72,568,712 |_peratonal No o a0 - Senin0 - Note's
51105 vees andic Jprenna 30100508 30106508 | operatona! - No ves - - - -
& o rechnetogis Tbec2s 15528758 20,133,670 | Operatonal No ves - - - -
7o s \eca 10759200 13537817 | operatona! - No No e § - 3w -
s [ onssine Lsreb2s 403578 4,023,578 | operatonal - No No o - - -
5 [vPric amocrnas 2050023 2518253 2518.253 | operatonal - No No T § - P -
20 [viofe nia riote L ) 6403723 2583300 | operatonal - No No 3 - a0 -
11 [WFC Tarspon Pt Litad w3 Loa756 625,80 | opersions - No No 2% - - w1557 -
o 5050023 S0 363,170 |_Opersions - No No o - 104500 - Noted
13 femtaeung up 2rebna 32050 257000 |_opersions - No No o) § - 27500 -
1 170ec22 226,05 221,100 |_operstions - No No o - 7205 -
15 s0ec0 175092 175,492 | opersiona - No No o6 § - - -
1 lobecas Tsa360,32 ~ | opersions - No No - - FOETTYEn -
17 1P Singhal & Co 16-Dec-22 2,168,646 - Operational - No. No. - - 2,168,646 -
1 172 0604238 | operstiona - No No - - 0604238 -
15 1o-0ec22 43250 | operstions - No No - - 4350 -
Total L0 176951 San 63519 - - - - - ESATE s
Notes
1. The sbove st of creditorsreflects camsrecive by RF/RP and verifie a o January 13, 2024,
2. Clims of the creditorshave been venfie (10 th extent posile) and acnite r ot adrited bsi the 5t and workings providd by the rsthi RP.
3. The resolution revise f cli dr d, revision in Regulation 14 of and iptey of Corporate
4. As per regulation 12 of CIRP Regulations ("RFRP") if a creditor fails to submit its claim with proof within the time stipulated in the public announcement, such creditor may submit its claim with proof to the interim up to the date of q for resolution plans or ninety days from the insolvency commencement date, whichever is later. Provided
furthr thatthe forcelayin beyond the perod of ninety days rom the the claim has ben verfied bt the upate reguatons
5. The debt of the Chaudhay Cranes and Logtcs, Skypack Logtc Pt Ld, Vasundhra ncusties, APL ntenationsl, GaimwellCommoseles Pt L1, Nania & Co P, Chandan Chemials lobal p » Parveen Industres and Commissonerof ST & CentralExcie - Maharashra have
been assgned o Citoc Ventures Private Liite through debtasfnment sgreement.The dateof th aestasignment agreement has been Indicted 8 he dateofreceipt of cam  th above tabe
6. The Debt of Whit tarPump Company LL, Geo Tech nternatonsl Pt L, Tan Singh Chauhan, Hote Klinga Palace, Tricent i . Kaash Enterprises, Carto Industral Enginers LLP, Trshlya Offhore, Saurabh Singh, GopalJha, W/ Kiran Constructin,Pramnod kumar and Tiden Logistcs have been asfned to Elson O
Fieldservies Pt L through adebt The date of the sreement has been Indicated s th date of recipt ofcam I he abovetale
7. The claim from CS| Technologies, L.L.C (a related party) (“Claimant”) was received on December 7, 2023. In its claim form, the Cl claim in prevailing on 18 February 2022 (1 USD/75.03 INR). However, Regulation 15 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate at

are required basis by the Reserve Bank of India as on s v date. process was initiated India Private Limited
on 25 November 2022. Accordingly, the prescribed November 2022 (1 USD/INR 81. P 8 the Claimant’s claim in INR.




